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AdvocaLe for APPlicant(s) KvIn 

Advoaefo Respondent(s) 
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	Date 	ORDER OF TH F TRIBUNAL 

L53UU flQtiCa of ThQt2Ofl, Mr.A.Deb 

°'• 	 notice on behalf 
all the eDponUenta. Endwour sbGll 

bc aZe to dispose of the application. 

14ton 30.5.02 for orders. 

Haaber 	 VjcesChijran 
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33.4;02 	 Heard Mr. 	SA1L. 1id 	 it1I 
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i -for the applicant. 

Liet aQain on 5.6.2002 for admisejon •  
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(V 	 LI 
Dk. 136 of 2002 

H 

5.6.02 	The matter was listed for Admi- 

ssion. Though opportunity was granted 

to the respondents, the respondents 

have not filed any written statement. 
V 

	

	However, on the prayer of Mr.A.Deb Roy, 

sr.C.G.S.C* further three weeks time 

• 

	

	is granted to file written statement 

as a last chance. List on 25.6902 for 

dmission. Endeavour shall be made 

to;dispose of the application at the 

• 	Admission stage. 

j\ 	F&F1 	S1jl 

4 
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Member 	. 	 Vice-Chairman 

	

S 	 Y 

mV. 	
V 

25.6.02 	• No reply so far filed by the 

respondents. List again on 25.7.2002 
V for admission. 

Us 

	

V 	 Vichaiaa 

	

V 	
-mb 	

V 

	

25-.7 • 2.002 P' 	No-obieion or written stteriient 

filed • The cass.UgIadmitted 

and the matt ited fo ng— n 

1. . . 002.i 
'V 

25 .7 .2002 	Heard Mr.S.Ali, Sr .courisel for the 
applicant and also Mr.A.DebROY.Sr.C.G. 

V 

 S.C. No objection or written statement 

A14-
filed. The case is accordingly admitted 

A&qk 
V 	and the 	 posted for hearing on 

13.8.2002,TherespondentS may file wri-

tten statement, if any, before the date 

rr V 	
of hearing. 	

V 

Member 	 . 'ijcechairm 

- (Cl  

"V 



u.Ai 136/2002 

Otes 	the ReitrY 	Date 	I 	Order of the Tribunal 

19.8.02 	 On the prayer of learned counsel 

the parties, the case is adj,ourned 

List the matter for hearing on 21 .8.02, 

M IbVr 	Vice—Chairman 
mb 
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O.I. 136/2002 

Not esof the ReistrY[ Date 	
Order of the Tribunal 

• 	
29.8.02 	 Judgment delivered in open Court. 

• 

	

	kept in separate sheets. The applicatior 

is disposed or in terms of the order. 

No order as to costs. 
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'o135/2O02 

icri Pulakesh Deka, 
uniorTe1ecom. Officer,  
Df.fice:of:.the Divisional EngL -ieer(OCB),  
ezpr,Assam. . . S..  

O.A.No.136/2002 

Shri..Soi.'swar Sonowal, 
Jtnior : TleC0m Officer, 	. 
Offic ... 	the. S.D.O.(P), 	 . 	. 	. . 
North L,-iimpur, AsSam 	

pD1icanta 
BjAvc I.es.Mr S. All and £4 	Chetri. 

S 	 •, 

5.New

- iersus - 

Union of. India, repru 	ted by the 
ecretary to the Governm:.. of India, 
ommuncation Department. 'ew Delhi. 
he Assistant Director C......'.ral (Pers-Il), 
harat4Sanchar Ni.gam Lt 

 Delhi. 
3; 	Chief General Manager, 
.,..;Bharat Sanchear Nigam Ltd.i Assam Circle, 
.4U].ubari, Guwahati. 
The Telecom District Manager, 

'Tezpur, District-Sonitpur, Assani. 	......Respondents 
ByAdvocte Mr A.K. Chaudhur, Addi. C.G.S.C. 
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IN T 	CENTRAL ADMINISATIVE TRIBUNAL 
GUWAHATI 	BEh..tf 

.4 

VA 
rigina1 Application 125 of 2002 

.xginal Application 1. 34 of 2002 

'6riina1 Ipp1ication 135 of 2002 

Qiginal Application F 136 of 2002 

Date of 	ci8ion 	This the isy of August 2002 

2.he Hon 1 .1e & Justice D N 	C1 uhur. Vice-Chairman 

Hon'ble Mr K K 	harma, Admin raLive Member 

I 

0 A No 125/2002 

Shri Pramod Kunar Pathak, 
Junion Telecom Officer, 

.. 1 Officeofthe Telephone Exchane, 
Biswanath Chariali, Assam 

•.;: 	. 
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CI-IOWDHURY.J.  

. I 	 The 	four 	O.A. 	wt 	taken 	up 	together 	for 
COnsideration 	since 	all 	the.•. applications 	involve 	common 

question 	of 	law, 	namely 	hI . rg 	over 	the promotion of 	the 

ap1jcr,5 consequent 	to a d :i?linary preeding. 

2. 	Th 0 	focr 	applicants 
I.  

working 	as 	Junior. Telecom 

Officer 	(hereinafr 	r 'erred t.o 	as 	JTO 	forthe 	sake 	of 
brevit'. 	By 	Office 	ord'.. dated 
l/1.2002. 	in 	pursuance 	to 	arcIt 	Sanchar 	N igam 	Limited 1•  

/Headquarr, 	New 	Delhi 	1e:t: 	No.1-16/2001_pers_Ij 	dated 
' 	19.12.2001, 	the 	Chief 	. at 	Manager, 	Aasa 	elecom 

cia, 	uwahtti oc 	d for pernot1or) of a number of JTO, 
.m 	Ivned 	in 	the 	Annexure 	tu the 	aforementjond order 	to . 	1 

- ..:.thegaee 	of 	TES 	Group 	'B' 	in /
/ 

the scale of pa y of Rs.7500- 

-' ,25P-J,.2000/... The 	said 	order •ito 	included 	the 	names 	of 
four 	applicants. 	Thou•: these 	appiicflts 	ere 	found 

Ilk 

Uitable for proiocion 	they 	. 	•;e not been promoted till now 

and the same has been deferr on the ground of pendency of 
• 	 the disciplinary proceedlngj 	63titured aa;i 	at 	them. 	Hence 

these.olicatjon 	asaai1il(: 	:he legiticy 	of 	the action 
of 	the 	.:8pOfldnt 	in 	withho 	.ilq their 	promct ions. 

3. 1 	The 	reaporicIerts 	aubm. 	ced their 	written 	statement  
and 	corlc.?nded 	that 	in 	vi of 	the 	pendency 	of 	the 
diaciplin= Lwy 	Pcoceeding 	agei, 	t all 	these 	four 	app1Ict, 
the autnority did not give 	f 	:ct 	to 	the  order of pro 	len 

• on 	the 	., asis 	of 	the 	policty 	id down by 	the vernrr,t- 	of 
Inja 	in 	O.M..22011/4,91. 	ic (A) 	datel 	4 



Chetri, learned Advocute, 	i w.-peariflg on hehai 	f the 

applicants 	strenuciusly 	assailing 	the 	action 	of 	the 

espondents as illegal contended that the applicants who 

were working 'as JTO for about a decade were promoted at, 

long •.aact could not have 	n denied the fruits of 

promotion on the purported 	cund of pendency of the 

ciplinary proceeding. Die'.ifUly decrying hè O.M. 

dated14.9.1992 the learned Sr. counsel sUbmitted that the 

:executive instructions cannot 'persdethe8atUtorY law. 

Referring.,to the Discipline • 1. Appeal Rules,Y'Ilr S.Ali 

`submitte. that the rules 'by i :.lf is a complete' code and 

jhereLfor, such mcatters are tc be regulated bj he rules 

The 1exeu..ive instructions as mentioned by the respondents 

"cannot rroqate In support c h..s contention the learned 

:5r'coun -.el also referred to ' e decision of the Supreme 

..Court ir. St'ate of Mysore Vs,.' C.R. Seshadri' and othea, 

reported ±n AIR 1974 SC' 460 r the Full Bench decision of 

the Central Administrative Tribunal, New Bombay Bench in 

. ............................O.A.No.163/l 9 8 7  and' others (Abraham Titus' and Others Vs. 

kUnion of tndia and others) dec.ded on 23 6 1990 

hr \ Deb Roy, learn' 	Sr C G S C , appearing on 

alf - of the respondents 	.rnitted that there Is , na, 

infirmity in the 0.M.' dated 	4.9.1992, which was issued' 

the Government, of India -n review of the ear1ie 
LNIs1-. 

in the light of 	e decision rendered by the 

rme\ Court in Union of 

' 	

:idia and others Vs. K.V. 

:Ja kiraica and others, reporte 	ui AIR 1991 SC 2010., 

They e is no dispute as r  c the principles eiunciated 
b*..j 

. 
s hi, learned Sr c6J5EI to the effect that the 

-. 

 

:.kexecutivp 	instructions 	c.' .niot 	supersede' 	statutory 

• ir, r 	 provisions Statutory rules w 	prevail over the executive 

ifl!truction........... 
5", 



fr.) 
t ,.  
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inatrur'.io, 	but 	where, 	:...tueory 	relo 	are 	ient. 

r, 	executvc. instructions cart 	.li up the gap. in the instant 

case, by the executive lfl ,9tctjofls the Centa1Gâyernrnent 

has o:ily sought to plug t: ble. By the •aforethentionej 

O.M. theCentral Goyernment :ued instr ucti  
.0113. to meet the 

J. 
eventu1tjes of promotion 	Government servants against 

whom disciplinary/crjmifla1 	oceedings were F penling in the 

context of the decision of the Supreme Court F 1  Union of 

'Indja Vs. K.V. Jankiraman and others (Supa).he said 

in8 tru 
dii iom3, therefore, canncit be oald.tob un•1fu1 on 

th  e-~ .facts and circumances 	the case. AdmittedIy,. as on 
19 12 2001 when the biiarat S 	har Nigam Limited decided to 

promote the officers, WhiClF also included the ;  names of 
these 	'licants the di8cip lary proceedings were pending 

I 	agazgis tne applxcaj On 	, enquiry the learned counsel 

for the parties stated tha 
, in fact, in some cases the • 	

.• 	 Fc• 

ciiary proceedings are iarjng completjonand,jn.aome II 

•'cases t€ proceedings re Unc:r progress. 

6. 

 

tir S. All, th lesrr.;: 	r. Counsel reacting to th e  
8UbWi8.3jo;.s made by the lear ed Sr. C.G.S.C. submitted that 

	

• 	"the dicplinary proceediflgE. •nitiated by 
the 'teodents 

Feuffe 	from the vice of m1il ride The learned Sr Counsel 
aubmitt 	that the ourr cod disciplinary proceedings 

	

ate.
: 	 ).•• 	•',; 

L. 	
to certain events that took p1ae in 1996 when thse 

ill
M Nisp  

1.icants were working in their respective fIelds. In the 

ip1nary proceedjrt 	the only allegation against thàse 

• apcants is pertaining to .: .:untersigr1sF)a in experiéce 
. 	•II 

• cerçificates of casual workers. The learned Sr. counsel 
-8ubrnjtt'od that the certiftes were prepared by the 

:.concerned competent authorit and they only counteraigned 
on. verification of the n'attr. There i no illegality on 
this i8ue. The. learned Sr. counsel also guest i oned the 
initiaL ion of the proceedings fter•a long 1ap9. of time as 
ma1afid. We are not making riy comm cs on this 18UO at 

t. 
thia......... 

-•'- •..___. 	 -..-••••-. 	 •• 
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r e.  
/ 	

this stage since the dia ?linary proceedings are not 
• 	'•f' 

directlj under challenge be :e us. As a matter of fact, 

	

I' 	t h e proceedings are nearing • .;mpletion. Therefoce, it would 

	

,, 	LI,.' 	 • 

not be approp icte for ua 	!lake any cocrneit on thq riatue 

of the disciplinary. procc-e .gs  at this stage. It would 

always be open for the app 	ants to assail the legitimacy 

of the disciplinary proceedings if occasion arises We also 

	

• 	
•.. depricat the action of th respondents inkéeping alive 

• 	the disciplinary proceeding for such a long. period. The 

executive instructions of 	ie Government of lndi.a yide 

• ,• 	 •.'-.- 	•. O.M. 	dated 	14.9.1992 	w 	issued 	to ensure. that 	the 
1 	 4 

disci.olinary case/criminal prosecution instituted Yligainat 

any Government servant is not undply prolonged and directed 
:, -! 	•-., 

that a)l efforts should be taken to finalise expeditiously 

the proceedings 	The ex utive instructions of the 

Goverr -'nt of India, whict are equally binding on the 

• 	

h:' 	

• 	 -: respondents, itself indicat 	for the rview of such cases 

for promotion on the expir 	six months from the date of 

convening of th first DPC 	ich adjudged the uitabxlit 1  

• 	 .: 	 Taking 	into 	consiraticn 	all 	the 	facts 	and, 

circui ancea of the case 	including the nature of the 

discipiary proceedings at eli as the traterials produced 

before us as to the progress o.E the pzoceedinga, we direct 
I 

c,the respondents to conclu 	tnè disciplinary proc.eedinqs 
r. 4 hii0 	.- 

--,- 	.-$,. 	.-i;.-......- 	• a.1.. 
/ 	 %.'_AIl A I. ACI S.' 	CL I U £110 L. 	 C. * I CL U 	A A S. 	 ;' CL WAC.IIUC.IIISIOS. 	 t. ' " a C. C *I CLI•I J 	
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2 	 ••. 	•• 

ake appropriate decision x the matter. The respondents 

: 	•.••• 	 • 
.ae1so directed not t- 	•rag the matter beyond th;'ee 

from the date of receipt of the order. The 

applicants are also ordered to cooperate with the duthotitv 

cxpeditious. completion 	of 	the 	proceedge. 	On 

	

conclusion of the disciplin 	' proceodingt3,tl)'e rpondents 

I are ........ 

/ 

/ 

/ 

S. 
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L 
IN THE CEFRAL ADMINISTRATIVE TRIBU147L GAUHATI BENCH 

AT GUW4THATI. 

O.A. NO. 	 /2002. 

shri sneswar Sonowal 	 ...... 	?pplicaflt. 

-VRS- 

The thion of India & Ors 	..... 	Respondents. 

I N D E X 

S1.No. 	 Particulars  

1. 	 V 	Original Application 	 - 1 to 11. 

2 	 nexure-1 

! 

3 	
ne,re2 	 - 	1 

4 	 ?nnexure-3 

	

?zlneXUre4 	 - 

6 	 nexUreS 	
_.22 

7 	 Mnexure6 	 - 	j go 

8 	
0  MneXure-7 

Filed by:- 
V 	 V 	 V 

vocate. 

N 

I7 
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IN THE CENTRAL ADMINI&PRATIVE TRIBUNAL GAtATI BENCH 
AT GUWAHATI. 

(app1icatiOn under section 19 of the 

Central Administrative Tribunal Ac,t,1985) €; 

O.A. No. 	 /2002. 

- Inbetween- 

iri Sorneswar Sonowal 

?p1icant. 

-VRS. 

The thion of India & Ors. 

Respondents. 

1 • PARTICULARS OF THE APPLICANT: -• 

ri .  Soneswar Sonowal at present working 

as Junior Telecom Off icer(JTO) in the 

office of the S.D.O.(P), North Lakhimpur 

District: - Lakhimpur, Pin-787001. 

• 	2. PARTICULARS OF THE RESPONDENTS 

The thion of India, represented by the 

Secretary to the Govt.of India, Communication 

Department, Sancher Bhawan, New Delhi. 

The Assistant DirectOrGeflerai(PS), 

Bharat Sancher Nigam Ltd., £shoka Road, 

New Delhi-110001. 

The Chief General Manager, Bharat Sancher 

Nigam Ltd., Assam Circle, Ulubari, 

Guwahati-7, Dist. Kamrup, Assern. 

Ccntd... .. .2 
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4, TelecOm District Manager, Tezpur, 

District - Sonitpur, Assarn. 

3, pARTICULARS OF THE ORDER AGAINST '&1IUi THIS 
APPLICATI ON IS MADE: - 

I 
1) Non promotion of the applicant from the 

post of Junior Telecom Officer(JT0) to the post of 

Telecom .igineering Service Group-B (TES Gr.B) though 

he has been selected for promotion on All India basis. 

ii) Letter No.TES5/2/Lo05e/51 dated 8.3.2002. 

issued by the Assistant Director TelecOm(Staff) addressed 

to the Telecom District Manager3 Tezpur with a copy to 

the applicant. 

4. JuRIsDIcrION:- 

The applicant declares that this application is 

within 
the jurisdiction of the Hon'ble Central Administrative 

Tribunal, Guwahati. 

54 LIMITAT! 

This application is filed within the time limit 

as prescribed under sectiOn 21 of the Central Adininis-. 

trative Tribunal Act, 1 985 - 

6. FAcrS OF THE CASE 

6.1. That your applicant is an Indian citizen 

and permanent resident in the district of Lakhirflpur and 

as such he is entitled to all the rights and privileges 

guaranteed under the constitution of India. 

Contd ...... 3 
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6.2. That your applicant was appointed on 

29.1.93 by the Deputy General Manager (mn) 0/0 

the Qiief General Manageri Assam Telecom circle, 

Guwahati-7 vide No. STE&-5/43tI218 dated 30.8.93 

and posted at D.E.(E-10-B), Jorhat and he joined on 

29.1.93 there and then he was transferred to North 

Lakhirapur in May, 1995 and since then he has been working 

as JTO thereltc the entire satisfaction of the authority 

and without any blemish. 

nnexure-1 is the photocopy of the 

said appointment letter dated 30.8.93 

of the applicant. 

6.3. That in the promotion list prepared by 

the Bharat Sancher Nigarn Ltd., New Delhi there are 3000 

JTOs. The Chief General Manager, BSTL, Assarn Circle has 

prepared the said promotion list of JTO to the post of .  

the TES Gr.B vide his memo No. STES-5/2/LOOse/9 dated 

1.1.2002 wherein your applicant's name is not there. 

* 	rthexure2 is the phtocopy of the 

said promotion list dated 1.1.2002 

prepared by the Bharat Sancher Nigam 

Ltd. 

6.4. That the Bharat Sancher Nigam Ltd., New 

Delhi vide Memo No.1-l6/2001/rS 	dated 19.12.2001 

prared a promotion list on All India Basis wherein 

your applicant's name has-been put under Staff No.109884 

at Sl.No.78 alongwith other JTO. 

Contd... • .4 
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rxnexure-3 is the photocopy of the 

office order 'alongwith Promotion List 

forAssam Circle dated l9.12.2O0l 

issued by the Asstt.DirectOr General 

(Perse-Il). 

j 

6.5. That after knowing about the inclsi9n of 

the nane of the applicant ift promotionlist prepared by 

the Bhaat Sancher Nigam Ltd., Head Quarter, New Delhi 

and having not promoted to the post of TES Gr.B, the 

applicant suitted a pepresefltatiofl on 1.2.2002 to the 

chief General Manager, BL, Assam Circle, at Guwahati 

requesting him to consider the case of the applicant for 

promotion at an early date. 

nexure-4 is the photOcqpY of the 

representation dated 1.2.2002 sunitted by 

the applicant to the chief General Manager, 

BSNL, Assam Circle, Guwahati-7. 

6.6. That in response to ?nnex1re-4 the Jssistant 

iretor Telecom( Staff) office1, of the chief General Manager 

Assam Circle, Guwahati informed the applicant alongwith 

3 others that due to pendency of the vigilence case against 

the applicants he has not been promoted to the pt of .  

TES Gr.B. 

MriexureS is' the pbotocQpy of ,the 

letter No. STE55/2/0OS0/Sl dated 8.3.2002 

issued by the Asstt.DirectOr Telecorn( staff) 

addressed to the Telecom District Manager, 

Tezpur with a copy to the applicant 

alongwith others. 

Contd...... .5 



6.7. That your applicant begs to state that 

at kinexure-5 the applicant was informed by the 

Assistant Drector Telecorn(Staff) that the applicant 

is not entitled to be promoted due to pendency of 	LA 
the vigilence case against him. 

• 	 6.8. That your applicant begs to state that vide 

Memo No.Vig/ASsam/ID1SC-V111/200001/8 dated 27.12.2000 .  

issued by the Chief General Manager, Assam Telecom Circle, 

Guwahati issued charge sheet against the applicant with 

- 	statement of imputation of misconduct or misbehaviour in 

support of the Article of Charges framed against the 

applicant. The charges are - 1) The applicant during the 

year 1996 failed to maintain bso1ute integrity and acted 

in a manner unbecoming of his position in as much as be 

countersigned 31 nos of certificates issued by Shri Guneswar 

as SubIflspeCtOr, Shri Mabeawar Roy, Sub-Inspector and 

Md. Tasliin, Sub-Inspector in favour of casual Mazdoors 

knowing and/or having reasons to believe that the said 

certificates isaed as aforesaid in fa'cour of the Casual 

Mazdoors were bogus as they had never been appointed in 

the office by SDOT, North Lakhimpur and thereby contravened 

Rule 3(1)(i)(ii) & (iii) of CCS(Conduct) Rules, 1964. 

rinexure-6 is the photocopy of the 

said memorandum dated 2.7.12.2000 isaied 

by the O3MT, Assarn Circle, Guwahati 

alongwith articles of charges and state 

meat of imputation to the applicant. 

6.9. That the charge sheet at Mnexure-6 has been 

served onthe applicant on 27012.2000 and the applicant on 

receipt of the same submitted his show cause reply to 

the Chief General Manager, Assarn Circle, Guwahati 
On 

Contd. .. .6 
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25.1.2001 vehemently denying all charges brought 

against him. 

kinexure-7 is the photocopy of the 

said show cause reply submitted by the 

applicant dated 25.1.2001. 

6.10. That at Mnexure-7, the applicant vehemently 

denied the charges brought against him and requested to 

drop. all the charge and to do justice, to him. 

6.11. That now it is more than 1½ years passed 

there is no progress in the departmental proceedings 

against the appltcant and it is not known when the proceeding 

against the applicant will end or will be closed. 

6.12. That after submission of show cause reply 

to the show cause notice In the departmental proceedings 

as many as 85 selected candidates have been listed for 

promotion to thepost of TES Gr.B. The applicant stands 
440 ,'to/076,6, 4.  

under Si • No. 78) of the Assarri Circle list but he has not 

been promoted to the post of TES Gr.B in Assam Circle. 

It may be mentioned in this connection. thatsevera]. selected 

candidates from this list of Assam Circle have been promoted 

to the post of TES GR.B under the District Telecom Circle, 

Tezpur. The following JTOs have been promoted, against whom 

charge sheet has also been issued: 

Sri Pitarnbar Sarma, now working as PSDE(P) 

at Jainuguri. 

Shri D. Saha, working as SDO(P-II) at Tezpur. 

Shri S.Sargiari, working as S.D.E. Group at 

Odalguri. 

$ 

4 
ci 

Contd.. . . .7 



Sri G. Mukherjee(Retd), worked as E(TT) 

at Tezpur. 	
S1'OT 

G. chakravorty, working as 69E4T- at 

cezpr. f1octa-e. 

B.CBa1shya (Retd), worked as SDE(HRD) at 

• 	 Tezpur. 

6.13. That all the above named promoted TES Gr.B 

officers are now facing vigilence case pending against them 

like applicant though they have been promoted from the 

promotion list. Few of them are Junior to the applicant also. 

6.14. That though the above named promoteci.JTOS 

have been promoted to the post of TESGR. B and working in 

the promoted post they have also not been suspended nor they 

have been down graded in view of the pendency of the vigilence 

case. Similarly the applicant is also working in the present 

post f JTO withOut promotion but there has been a dis-

crirninatiOn in promotion of the above named persons and 

the present applicant as they are similarly situated persons. 

6.15. That though the vigilence case Is pending 

against the applicant yet he has been r egularly wor)ing 

in the present post of JTO. He has neither been suspended 

nor been down graded. He is also not transferred from the 

present post to any other places. In fact, he has been 

working normally without any disturbance. In fact, the 

applicant's case and other promoted persons stand in similar 

voting. 

6.16. That the appliáaflt begs to state that the 

pendency of the departmental proceedings against the 

Coritd.....8 
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appitcant cannot be a bar for hispromotion to the A 
• 	next higher post, if he is found otherwise suitable. 

6.17. That your applicant begs to state that 

• 	the pendency of the disciplinary proceedings against the 

applicant cannot be a ground for overlooking the claim of 

the applicant if he was found otherwise suitable. in the 

instant case except the departmental proceedings/disciplinarY 

proceedings nothing against him. So it is a fit case for 

promotion 'to the applicant to his next higher post of TES 

GrB. 

6.18. That your app11Cant begs to state that he 

has not been placed under suspension after drawal of the 

departmental proceedings after long 4 years. 

7. GROUNDS WITH LEG?JJ P ROVI SI ON: - 

7.1. For that the pendency of the departmental 

proceedings against the applicant cannot be a bar for 

promotion to the applicant to the rxt higher post. 

7.2. For that the applicant has not 
been placed 

under suspension after drawal of the departmental 
proceedings 

- 	after long 4 years against him. 

7.3. For that pendency of the disciplinary 

proceeding or vigilance case against the applicant cannot 

be a ground for overlooking the claim of the applicant 

when he has been found otlarwise suitable. 

7.4. For that the applicant has been found 

suitable and as such he has been listed for promotion 

and so he is entitled to be promoted. 

Contd .....9 
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7.5. For that the applicant Is working now 

normally without any distuarbance. 

7.6. For that the pendency of enquiry in 

the disciplinary proceedings cannot prevent the 

applicant from promotion. 

7.7. For that non promotion of the applicant 

from the postof JTO to the next higher post of TES Gr.B 

Is a discrimination case as the other similarly situated 

officers mentioned above have already been promoted and 

they are now enjoying higher pay scale. 

7.8. For that non promotion of the applicant 

though he Is found suitable in all respects and selected 

for promotion he has been deprived of his promoted post 

and from higher pay scale by the authority. 

7.9. For that the above named promoted officers 

are also facing vigilence case and disciplinary proceedings 

after their promotion but they have not been suspended in 

their higher post and as such it is a case for serious 

discrimination in promotion. 

7.10. For that in any view of the matter as narrated 

above, the applicant is entitled to be promoted to the post 

of TES Gr.B. 

B. DEThILS OF REMEDIES EAusrED: - 

The applicant filed representation bf ore the 

Chief General Manager, Assam Circle, Ulubari, Guwahati-7 

requesting hint to promote the applicant to the post of 

TES Gr. B but he has refused to promote him on the ground 

that a vigilenCe case is pending against him. 

COntd..• . . .10 
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 
OTHER COURT OR TRIBUNAL:- 

• 	 No case before the Hon'ble Tribunal or in 

any Court of Law has been filed or is pending in any 

	

Court of Law or Tribunal. 	 - 

RELIEF SOUGHT FOR:- 

In view of the facts and circumstances narrated 

above the applicant prays for the following reliefs:- 

The respondent No.1 to 4 particularly the 

Respondent No, 3 be directed to proma e the applicant from 

the post of JTO to the post of TES Gr.B with effect from 

the date of other JTOs who have been promed by the 

Respondent N0.4 as the applicant has already been selected 

for promotion to the post of TES Gr.B. 

Any other relief or reliefs entitled to the 

applicant may be granted. 

11.INTERIM.RELIEF IS ANY PRAYED FOR:- 

In the interim, the applicant prays that the 

respondents be directed to consider the case of the applicant 

for promotion to the nxt higher post of TESGr.B till final, 

disposal of this application. 

12 • DETAILS OF P OSTAL ORDER: - 

1. Postal order No 7&i ? /' 

Date of, isse:- 1 0 .4"2 41 0. 

Issued by:- 

Payable at Guwahati. 

13. LISTOF ENCLOSURES:-

As pet Index. 
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VERIFCATION 

I, Shri Sneswar Sonowa]. S/o Sri Khiru Nath 

Sonowal, aged about 31 years, at preeent working as 

Junior Telecom Officer in the office of the S4D.O.(P), 

North Lakhimpur in the district of La3thimpur, Assam, 

do hereby solemnly affirm and verify the statements made 

in paragraphs 1, 2, 3 4)  ~ 	, ~ 6. (0, 6. /) ' 

are true 

to my knowledge and those made in paragraphs 

• 	C., t.7 ./2, 	 being matter of records 

are true to my information derived therefrom which I 

beliee to be true and the rests are my humble suthissionS 

made before this Honble Tribunal. I have not suppressed 

any matertal facts in this case. 

And I sign this verification on this the 	th 

day of pril,2002 at Guwahati. 

Signature. 
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DEPATt€ND CF 	 OtqS   
*FPXCS 01 TRE CiIIEF OENERAL M79CER, PSSAM 1TLEC014 CIRCLE '-  

2.M.A14ATX_ 	G•7 

Dated at Quwshat1.,the'/9/Q3 

The departmental candidatg particularised in Annexure 'A' 
hereto are h,róby appointed as Tsporary Junior Telecom Of ficersin s 

.cle of Re from the date shown - 4g1nt thur nameg on the following terms and conditions against thó vacarjes of L$ and 1 9l. 

The atppointm,nt is temporary but likely to be made per-
mast. 

The ,apintnt carrióo with it the liability to serve 
in.'sñy pl.ce within the uriadictjon of Aeeasn ?elecom 
Ciróló. 

Cc) 	The 411ppointwnt is liable to be terminated at any time 
Without aeigning any reason with one month's notice or one math's salary in lieu thereof. 

Cd) 	The OffjCj*14j. under compulsjon to serve the Thlecom 
dàpartmént, unless terminated by the ern7loyer,, for a mini-
m period of 5Cfivè) ára. XE 	Zoffjcja1 fails 'to 
E11LI the conditLo hi/she nay quit' the oervice with Vz1a 
riOr approvai ofthe ployer on payment Of. proportionate 

áìøüi* qUivalent to thi expenditure i neurred by the de.- 
irtment for the initial training. 

The of Uc.isj•e will be 11able for field service during the 
tief, er,g.ncy. 

The ccrvice ':nditió Ofthe officials ill be governed 
and reglated under the 	

w 
 rules of the Cvernment in force 

and as may be OMended from time to time. 

Eo:.1. 
	C. DI3 ) 

tpUty General Manager (Admn) 

$ 

* * * * *•. 

Copy forwarded for information and necessary action to*- 

1. 	The Chief G.N.(2SSk 'orce)/Cwa•hatJ.. 
20 	 The Director Ntce.,E1.qapt1. 
3-40 	The Area Director 
S. 	The T.D.M./Gjahitj, 
Go 	The DsE.(EiO)/Jorhat. - 

The 
11-12. 	The ADlT*(C&R)/(1ffiD)C.o/G ahati 
jr310. 	Officials concerned.  
21, 	Lj- Guard file.  

(;- H 
for Chief General Marager 

snTe1en Cjcuh&tjj 7* 
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'-S.5/43/Pt-X/228 
	 Dated at Guwahati,the "</9/93. 

- AXflZ'A 

51. Ram of the candidate Year of Date of Workirsq under 
'9DDifltWSflt.. 

 Sri v4i"-n ch:r.rty 1990 30.12.92. Task 	orce/Gahati. 

 • wij.n6ra Prasad Si60 1991 29.12.92 T.D.E./Song.iqaon. 

• i1ipKc. )lath 1991 20.12.92 Director Mtce.,Guwahat 

4. S  a.lpikkr. ias. 19,0 27.12.92 -do, 

$. StI1al Chandti Paul I 990 21.11 • 93 Task orce/GuvsM ti. 

• MjhjrXafltL Piul 1991 19.11.93. 

7. N  
- Odadhar:r -  -: NI-Lanta 1991 31.12.92 T.D.E./Tezpur. 

N  Ragdhjr Chaborty 1991 12.01.93 T.D.E./Jorhat. 

9 N  Ritan.Xr. Ghosh 1991 - 03.01.93 Task Force/Guwahati. 

10 • i 	abortyt 991 31,12 • 92 .M.T./Dibrugarh. 

Manojit Kr. DOb 1911 30.12.92 Taak Force/C*.Ewahati. 

 MI. Moofiquir Rahman 1991. 01.12.92- -do.. 

 :n - $jr.a ,5,- , 1991 01.01,93 Director Mtce./Quwaha$ 
'*órn. swir SoncI 1991 29.01.93 .108)/Jothat. 

rS. " 
<Mhok K.Cháiuzy.  1991' 9.01.93 Task Force/Guwahatl. 

1-60 " Guna XintaGóg'ói 1991 12.0303 T.D../Magaon. 

-' 

Asstt. Director Telecom (Staff) 
for Chief General Manager . 
aJs. e1emCixc1&.. Uwahat_Sfl 7, 



Bliai'at kS(I!tCII(Ii [Vigiun Limited 
(4 Go l'erilnlent ofludia Eiiteipiise) 

(1/flee of The (7liefGeIuL'ra( Manager, Assani ldecoiii Circle 
111,1 bw'i Gii t'ali (liii— 781007 

No. S'l'FS-5/2/Joosc/9 	 1)atcd at Guwahati the I - 1-2002 

()FFICF ORI)J.R 

Sill)- 	l'osling Of ILS (.iloiIJ) 13 on their promotion horn .JTO 

In pursuance of I)SNL(I UQ) New Dcliii letter no. 1-16/200 I -Pci's-I I Dated 
1 9- 12-2001 , the Chief General Maiiaier ,Assam Telecom Circle, Guwaliai.i is pleased to 
ja olnote the J'(Q,s lilcntioiIc(l iii (he AIInCNIII'c ,lo (lie grade of ILS Group <I)' ni (he pay 
scale of 7500-20- i 201)0/ and tile proniot ed ollicci's are hereby Posted in (lie SSA/lJiiits 
in(hicatcd against (heir names as pci list eiiclosd, 

2, 	'I he nihicci s shall not be pi oinotcd to (lie higher grade by the concerned 
S S A/Ui its. 

I) 	Iii case of di elf )IiiIa!y/VigiIaliee case is pending ui COiilCIflf)IalCd against 

11' the olliccr is under currency of any PenaltY 

3 The OI11CCFS arc 1'C(1UilCd to join' their proiiio(ional assignment within a 
period of' 30 days Iloin the date of issue of this order. All SSA Heads may ensure 
that the stations of poslings in respect of ollicers are issued with a period of 7 
days Ironi I lie date of issue this order and time officers are i'clieved within the 
preScnt)ed time pCm'io(I. 

'I. 	lii cisc tl1( offieci' eoneerlic(l lails (0 jUl11 (lie pioniotiumial assigliniemit 
wit liimi the pmescnbeij I imiic pet iuds of' 3() (lays , lie/she should not)be allowed to be 
relieved or join the post I Iiemcatkr. iii such cases, (lie I)1'0111011o11 oi'dcr shall 
(.)CCOI1IC inoperative an(I the iiiatter shall be reported to this olliec kw .fliiihci 
neeessai y act iou 

5. 	Hue leave, ii ally.. Ie(((lestc(I by the oflicer should not be alIOwc(l. If any 
utlicer desires lcivc, lie/she catu apply for leave to the new (leads of' 
SSi\/Unit 5 uIli(lCF whom lie/she, has I)Celi posted only alter joining the new 
jOS1. 

Coiitcl to pa'e 2 
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ihe .Jl'Us who have l)(cIi jiroiiintc.d to IFS Cr Ii On pnrcly uflicialiiig 

2 	. 	arraiigciue:it basis will ati(oiii;iticahly stand tCVUtC(l to their oFigiiiaI cadre 

t)C!0i'C. thci I I0iflIllt OIl I)I0 1 1iOl ioiial 1)0 5 1 s under this office order 	- 

	

7. 	The )ostings at RTTC, Guwaliati shall be on temporary basis till postings 
a ft nla(1c t liioughi select toil plOCC(lUiCS 

	

3. 	the dat coii v1iich (lie abOVC oidcr is given cflct to may be intimated aiid 
fl eonsohi((aI ed uepori oh II ic oflicers who have been relieved/joined their 
new postings may also been sent immediately on expiry of 30 (lays Iloin 
I lie issue of [Ins oidcr. 

(A. i(.ChcUciig) 
Asstt. General 1\4nagei'(Adniu.) 

('opy (u.- 
'Ihe ,\l )( J(l ei's-1 I ) 13St" I (. ' oIinI at( olliec , New Dcl 1 hi- I 1 000 I 

2-5 The General MaIlagCr, lelceoni, Gu\.vah1ati/J)ibnlgarh/SilChar/Jpilia 

0 	The IckLoin l)i9t MiIhigcJs, lIondIpioIi/h/pW/Nd1011 

0. i'hc Deputy General Managci, R'l"l'C, (Juwahiati 
10. 'i'lie Deputy General Managci( Installation), CO, Guwahati 
I 1. 'Fhie Deputy General Managcil.'lani'iing), C. 0, Guwaiiti 

ihe Deputy General Managci(Operation), CO, Guwaliati 
'I'lic Chiel' Geiicial Mana!,Cl 'l'elecoin 	'I'ask Force., 
N F, Rcioii Guwahat I- lie is request cd to ensure before release of the officer lou 

	

his proiiiotioiial pt thuil 110 vi)Zihlice /discipiiiia.ry case is 	
•1 

l)CIl(hiIft agal lIst 111W 

14 The Director MIce, 1asl erli 'l'ciccoin Region, (Juwahati 
15 The AssI.t. General Manager('I'i'), CO. Guwahati 

I 	j'1hc Circle Sceict ary 'I'FSA/i'I'OA. Gtiwahati 
13. Guard tile 
19 Spai'e 

(G.C.SARMA)\ 
AssI I. l.)iiector 'Jiecoin(Sthl1) 

4j ..  

i. 



SI. 	Staff 	Name of SIlO 
No NC) 

ANNEXURE.I 

Presently 

1 	2 	 3 	 4 
105764 Sri J. N. Samia 	 COt GH. 

2 	109466 Mis. Aradhana Cliacrabo.rty 	KTD/GH 
3 	1 08631 	MiSS (3 itinj;iIi NEW] 	 KTD/GH 
'I 	107715 Sri PnmkrisIiiia Newar ETR 
5 	106190 Sri Midin Cli Rotiio 	 kTfl/(I-i 

10/ 605 Sil K N 	Rar nin K I L)/GI-1 
1 07722 Si i 	nal Dritfti K. ID/Gil 
10/812 Sri Ac cccl iva N 	cdi KID/Gil 
I ()9 	1 3 i Gnpnl Cu. 	S,7111110 1K 11)/Gil 
01339/ Sri I liraiiaya K I D/GH 

I 	\fcvol'niirl 	i 	l'i 	illi (, (JI (l I 
i(35/o) II1\l1h)y(lilIiIll IKII)/Gl1 

F'IIrs.. 	Iliva 	[inc u::il i Ri D/GIt 
1 0089'I Sri 	Ii 	[(:i 1 	(ii. 	.ii ii; C. () 
l0,ii 11 	l 	Jl)1ol1u1 	Icc 	i (tJ1l/JI?l 
1613638 Si I 	I toicicn 	H 	ilcc GM I / JF I 
1 0352'i SiA. 1K. Ioy GM 1/J Ri 	- 
10891 9  1v1ss Papori l-laruali GMT/JRT 
tO 	41131 Sit 1ija;h Kr. ( lioiidJccy (3M E/JE - 

,

109032  Sri t\. K. Natli RTD/GH 
09142 Sri Snrl.)eswrIr lKjlila K I DIGH 

I 08956 Si 	1- ilrl. cl KL 	CI ioki aboi ly H I 
I OU973 Sri lThjib Kr. FIR - 	- 
109190 Sri Jayanta KrE3is',vas TASK FORCE 
101 131315 Si I [3 S POt it ME7ul11dfli GM 1/I )R 

3 Si I 	s..) 	ii 	II 	[jjj( 	Ill d 1 IL)I?s 
I 00088 Sri I aki u Pt a 	id Oft ku 
109155 Y 1 P9.°I VHiS :. VVV..!P. 
1093,53 Si I Upnn Cli 	[loin I 1)M/N(-,G 
1)Sl SriPt' 	cci]crirldlN 	ItIi It)MIN(13( 
108'159 .,ii Suiosii (Ii 	[iota I i)MINGG 

I0(3 	/ Sic 	np ui Vt 	L cit LID/Cl I 
1 09 t'lG SriU I 	SeikO - Ri 	11 1)1(3 
VI 001 (U Sti S.S. Das C.O/ GH 

ccdhary_V Vc..I1.VVijt 
107280 Sri Etliobotosh I1)as 
106220 Si] CL. Biswas 
VI 09677 Sri A. II. Laskoc 
1(39156 Sri Piadip Gohairi 
109376 Mrs. MM. Karki 
10 0i 3 Sti Arrip Vt 	DuO 

1J 

1 '1 
I S 
I (3 

. 1 8 
19 

,- (3 

; 1 

22 

21 
25 

27 
28 
2) 
: u 
:31 
'12 

34 
35 
, r' 

37 
30 
3 
'10 
•1 I 

Posting on 
— f9moti on 

5 
C. 0/Gil 
C .0/Gil 
C. O/GH 
0.0/Gil 
Kf DIG I I 
KID/Gil 
KFD/GH 

iciD/GI I 
K i;IJI(3 I I 
itri 

K I 131(31 I 
i/ V t V1 V I J\I UI' 

Ri D/UH 
f VVSrsfli1 ii VV  

GMI/J [Ti. 
Gi1FIJRF 

Givi l:/J  RI 
GklI/..I ur 
GM/i ftF 
GM/JR F 
GM I/.JIT(F --
GIVII/JftI 
GM17J 1T 
GM 1/DR 
Glvii711)R 
GM1/DR 
GM I/DR 
T11) M/N G G 
1 DMIN(I;G V 
TL)M/N(3G 
iDM/NGG 
• I[) 1\/l/N (3 G 

TDM/NGG 
GM;f/SC TDM/NGG 
GIv1T/SC . T[)MIIGG 
VJ 

 (.1nv1/iZ 'IDE/i/ 17 
. 1 Di1/iZ 'fF311/17 
F[)J1ITZ '11,,YV'I 121 
IL)MITZ rDraIlz 
1'f'I'C/GIi TIJM/TZ 

CON U 
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42 108277 Sn SeiHi Saved Ahmed 1DM/BGN 1DM/BGN 

43 109170 Md. Gazi Rliniin Ahmed TDM/BGN 1DM/I3GN 

'14 '1091 [3'l Sri S.K. Sutridl iir FDM/13GN TDM/UGN 

45 109236 Sri J. K. Dhir TDM/I3GN TDM/BGN 

'.16 109331 Sri Chandmn Kr. Choudhiy TDM/BGN TDM/BGN 

47 109 ,132 Sri Mrinal kr. 	M ishra DM T/BGN 1 DM/E3GN 

48 109305 Sii Miidul Ch Kolita Ri IC/OH RI1C/GH 

/19 106539 Sri Dinesh Cli. Barman RTTC/GH RTTC/GH -- 

50 1 06959 Sri D. K. Sanna GM uGH ft I FC!Gl 'I 

51 107879 5ri Bijoy Singlia 	- RTTC/ GH RI IC/Gil 

1 ) 2 1081 1'l Sn Adityr kr, 	ii ia R f [C/GI I R [[C/Gil__ - 

5 3 Li7 P TJIL_. JilIQLtL 

/ 
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, r,tby : 0091 044 8Z57311 	SDE ELECTflICRL 

% 

i&:i6 	p: 
' 1.1 

c5v' 

•1 

.4 

I 
'I.'. 

Nu.l •IoUl-i'ei.JL 
1Iiiit Satit Ii•ir •N i'isi I l_in i lcd 

5l ci sJI Sect i 'i I 
;incli;,t Itli''aji /4 sll' 	''('Id i'Jev l)cllii- I 10001, 

)ilecl. 19 111 
 i)ecein bet, 2001, 

Sub 	jjg 	!''o .U't'ji lhcir 

lii jnii tiance l' I_)cpii hnenl oF I ckcnininuiiicatioiis OIdCI' Nci 2-82/2000-
src. 11 (ItIted I '1 , 1 2/(.t(i icuaiding plonit 'I inn Irouii n:o to th uadc or 'li.S 
Group 13 in the j'iy scale of Rs. 700-25(.)- I 2000,. tlk promoted offleems are 
licichy posted in the ('ire les/E)ktFicN iiitlicaIi.d agiiins( their names as pet list 
cnclo5d, ii oiii Ilit Jiic they iake oc'r thc cII'tILe 01 (lie $iost. 

2. 	The oflicci sli.d I iiø( (IC promoted ((1 IhC higher grade by (he ConCCIIId 
drc.lcfu,iirs: 

	

In case ni I;cipl I nit /vit lance 	pelld.iqt ziainst Ii mflict' and \'C is 
vuhhcld in leuns cii iIstItIu[i(m.c COtlIain'(t i;i (01 (L)OP&l) OM No?Ol 1/4/91-
Etl (A) diti'l Il/Off 97 

If thc oi1ii is tiili ciitic'ny of any penalty; or 
Iii.1'11 ofuicer is on (lutatiuii tn '1(11. or any otlicr oIgani?.a('Ion. 

Such cucs v III he dcc tIed by this ot lice ciii iCC(. II ) ( 0 ill'I'o'l - Illatioll IIOjU 
cuutcenied 1 ciccu,ui (iicles in .cciuiuti;uI inn vith I )cpailnicnl of 1ciccci1 11, 
lntiiiiadoui in this iveatd may he hinuidit to the notice cii this ciuilce iiinncdately 

iiid the cone nd ohik hntiJd nut he piciui;i'lc cii iclieved lot' jx1nig wiihout 
pCCi (IC QRht 11( 1 111 this OuIIL' 

3. 	'Ihe oIhccu,s uic requited In join (heir puouiciuiuiuml assigtiiticni wiffiin a 

petiod o130 d;t' Ii wu the due of issue cii (hes ordci.. All ('(Ms conecuncd 
- 	tUny enutc thut the s(11ticins cii postillus iii respect cii vifficcrs are issued WI thin a 
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'ithin the presci ihud thuule jicijun) . 	 • 

4, 	in case the ulihee, concerned Fails (ci ni ii tl.,e. pIolnO(RlIulh assignnint 

with in (he pu escrhcd tiute petiod uS' 30 dvs. lie/she should not he al It)'VCd (0 tic 

i'hie'ciJ ui ,nin the post tlieie;ili'_'i, 	In such a case, thc ploIllohion nuder shall 

betoinc iituiictUke iuid the uuu;iUeu 	ha)L IL' It.'()1Ittd(bLthIis (1111CC iou'' l'urther 
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PROMOTION LIST OF TES GR. B 
ASSAM CIRCLE & NETF 

(ASSA M 	INCLUDES .ETRJ 

I) 

 

1057$4JNSAj 
AS BSNL  106002 TUSAR KANTI BOSE 	(3.:,1V AS 

 106190 MJ\DAN CU. I3AN!A  
AS 

SNL 
I3SNL  106220 U. L.131 SWAS 

 106381 ASFIOK NAIJI CHOWDHURY 
AS 	E3SNL 
NETF 	SNL  106537 S.K.PAL 	 H 'y. S BSNL  IO6S39DINESHCHBAAN AS SNL  106551 BIJIT NAG CHOUDHARY 

 106673 SIB ClIARAN GIJOSH 
AS 	BSNL Ti 

 106681 SUNILCH. SAHA 	(If.  
ETF I3SNL 

NETF BSNL II) 106875 B.S.PAULXMDEI 
AS SNL 

, 	 ri 
 I06959DKSA11A 

 AS E3SNL  107051 ABII1ji I DAS 
 68JKA1IAIA!(jj0J.J.y 

NEFF E3SNL -  

 107280 BI -IA!301OSJ I DAS scl. 
NEFF I3SNL 

107515 PULAKESJ-j DEKA 
AS 
 AS 

BSNL 
BSNL 

9 S. 

17) 107684 KA1LASH CH. 'THAJK 	C,rfy 
1(S) 107685 KNUARMAN 	6( Y 

NEFF F3SNL 

 107693 DIMBESI IAR 13AISIUYA 
AS 
AS 

I3SNL 
I3SNL 

lb 

 107715 RAMKRISIINA NEWAR 
 (( 

107722 SUYAMAI. 1)LJrrA 	6 
AS 

 AS 	F3SN[. 

 I 078 I 2 AMITAVANANII 	C'u-(' 
NETF (3SNL Aicri 

 107830 SUBFIABRATA GUPTA 
AS 	BSNL 

 107877 RAJI13 LOCIIAN F1ORA 
NETF BSNL  

 107879 BIJOY SINGHA 	. 	G 	)- 
AS 
AS 

BSNL 
BSNL  

 
.107934 ASIIIS KR. GI-IOSE 
108073 AR[JP KR. DUTTA 

NETF 	SNL 
t-iy 

108083 MQNQJ KR. KARKI 
AS BSNL 

 108038 HEMEN 1-IAZAJ(IKA 
AS BSNL 

 108113 GOPAL Cli. SARMA 
AS I3SNL 

 I 03174 ADJfyAKlJHA 	City 
AS BSNL 

 103277 SEIK1-J SAYED AFIMED 
AS BSNL 

4). 103343 PROMODIJ KR. PAIL IAK 
AS 
AS 

BSNL 

 108330 MRINr4oy BH-)YAN NEFF 
BSNL 
I3SNL  108397 HJRANyA KR. DAS  AS BSNL  84461EJlt.0 

AS 39) 103.563 SUNIL MISIfJu\ USNL 

l0) 103565 VI VI l< A NA NI)A NAil I 	i 

AS BSNL 

II) 108618 1)111 RAJ I)AS 
AS I ISNL 

12) 	I(63I MI 
N[ilF I3SNL i P 

108677 Al-I LASKAR 
BSNL 

108772 S.K.SUTRADI.-1AR 
AS BSNL A 

108793 MOLOY ('llANDA7y 
AS !3SNL Vi 
AS BSNL 



(1) - 

-,  

2J7, '17 

3 liii 	i7iiMhL 	'' NF 1'F 	I3SNL 

.17) 
IS) 

(08894 IIIRFN.CI1. KIJMAR 	6 W1 ,  

1U89l9 MISS IAPORl UARIJA(I  

AS USNI. 
AS USNI, 

19) 108924AJOYKR;ROYJi( AS BSNL 

 108956NIRMALKT.CHAKRABORTY AS 	JBSNL 

 108973RAJIB KR..BARMAN AS ISNL 

 109065MRS.NIVABARIJAH AS -  BSNL 

 109088 _LAKHIPRASADSARKAR N AS BSNL 

 109096MD.ISLAMUL 1-IAQUEMANDAL Ci NETF BSNL 

 109155MRS.PUSHPANJAL1BORA _ AS BSNL 

 109166PRADIP(iOl-IA1N 1 AS BSNL 

5) 109170Ml)GAZ!RAI-IMAN ARMED AS BSNL 

5$) 109184SUKHENDUSEKI-IARDASC,rly. AS BSNL 

 I0919() JAYANTA KR.BISWAS(, AS BSNL 

 109236J.KDI-IAR 	
q AS BSNL 

 109331CHANDANKR.C1IOUDIIURY "  AS BSNL 

 109353UPENCl-I.I301ZA_ •, AS BSNL 

 109376MRSM.M.KARKI 	__ AS BSNL 

 109385 _MRIDIJL CII.KALJ'I'A (4y AS I3SNL 

 109392 AK.NAil] AS BSNL 

 109432 MRJNAL KR. MISURA  AS 13SNL 

 109442SARIJ1- ; S WAR KALIJA(/ AS 13SNL 

 10944$SUDIPNATH  AS BSNL 

 109459SURES1-1 CII. BORA  AS BSNL 

 109464RAJESHKR.CHOUDHARY AS I3SNL 

 109515 PREMANANDANAIl - I  AS BSNL 

 109530_DIJLAL ('II.KAR  AS BSNL 

 109538 NIRODH CII. I3HAGAI3ATI  AS BSNL 

/4) 10')552_1..1_IIH/\R  i\S SNL 

 109625NABAJYOiIKAlKOl1(!(' AS 3SNL 

 109626 BRDAS BSNL 

 1 09649JYOTIRMOYDAS fAS IISNL 

09884SOMESWARSONOWAL BSNL 

79) (09892N1RENCR.RABIJA BSNL 

 
 

I099161JTFAM BASIJMA'I'ARI 
I09959SONARAMRAJKII(.)W\ 

 AS BSNL 
 AS I3SNL 

 - 109992BIRAJ130RO S I3SNL 

 

 

109993 PRAFULLA KHAKHE..ARY 
109994 ANANIA DFKA IJARUAJI 

 AS I3SNL 
I3SNL AS 

 (09995AMI3IKAI)FORI  AS 	IBSNL 

(C 

3,111 
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The Chief General Manager (BSNL) 

Assam Circle, Guwahatj. 

(Through Proper channel) 

Dated at NMP the 01.022002. 

Sub:- 	Prayer for promotion from the Cadre of J.T.O. to 

the Cadre of T.E.S. Gr.B 	in the S cale of 

Rs. 7500/- 250-12000 in respct of Sri. Someswar 
Son. 

Sir, 

With due respect and humble sibmission, I would 

like to lay the few lines for favour of your kind 

consideration and sympathetic action please. 

That Sir, 	1. am a J.T.O. working at North 

Lakhinpur. My name was found in the promotion list 

published from New De1h Memo No.1 - 16/2001-pers-11 dtd. 
19.1262001 bearing the Serial No. 109884. 

But unfortunately while I was gone throrgh the 

promotion list published from the CGMT Offic/GHY. Assam 

Circle as per the memo no. STES-5/2/Loose/9 dt. 01.01.2002, 
in' nane was not four.d in the list. 

iF 	 LUtSL L•J - i111 	 L; 

of my promotion at an early date and oblige. 

Yours faithfully, 

- 

(S. SONOWAL) 

Ac.1vance copy to:- 

The Chief General Manager (BSNL) Ghy. for favour of 
your information. 

The T.D.M /TZpL-  for favour of you information. 

Te S.D.O. Phon/.p for favour of your information. 

f 	 (S. S 

p 
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)NNEXURE-S 

Bharat Sancher Nigatn Limited 
(Government of India Enterprise) 

Office of the Chief General Manager, Assam Telecom Circle 
Ulubari, Guwahati-781007. 

, 

C 

No. STES-5/2/Loose/53. Dated at Guwahati the 08.3.2002. 

To,  

The Telecom Dist. Manager, Tezpur. 

Sub: - Promotion to. the Cadre of TES Group'B e  

Kindly refer to your letter No.E/IGO/01-III/01-02/17 

dated 12.2.2002 on the above menticried subject. The following 

JTOS are not promoted to the cadre of TES Group B due to 

pendency of vigilence cases. Pgainst them. 

Sl.No. 	Staff No. 	 Nne of the JTOS 

1 	107515 	 Sri Pulakesh Deka 
S 

2 	108083 	 Sri Manoj Kr. Karki 

3 	10834 	 Sri Proftlodh Kr. Pathak 

4 	109884 	 Sri Some swar Sonowal. 

Sri J.C.Sanna, JTO has not been promoted to the 

cadre of 'DES Group B in the BSNL, Head Quarter, New belhi 

Memo No.116/2001-Pers-II dated 19.12.2001. 

This is for favour of your kind infnation please. 

sal- Illeqible, 

G.C.sARMA 3/3 
Asstt.Director Telecom(Staff). 

Memo No. 	/01-02/27 dated TEzpur the 21.01.2002. 

Copy forwarded to:- 1. Sri Pulakesh Deka, JTO, $DE(FRS) 

Sri Maflo Kr. Karkii JTO 
Sri Promod Kr. Pathak, JTO 

Sri Sonleswar Sonowal, JTO. 

5ri J.C, Sarina, JTO 

for kind information and n/a. 

L1 
ci

Sd/- 

0/0 TDM Te zpur. 

002 



	

Bharat Sanchar Nigam Ltd 	/ 
( AGovi. of India Enterprise) 

0/0 the Chief General Manager. 

j 	
Assam Telecom Circle, Ulubari. 

Guwahati- 781007. 
No : Vig/AssamlDisc-V11112000-01/8 	 Davd the 27- 12-2000 

MEMORANDUM 
Shri Someswar Sonowal, ITO(P).North Lakhirnpur, the then iTO under SOOT Noiih- 
Lakhimpur is hereby informed that it is proposed to hold an Inquiry under Rule-N of the 
Central Civil Services. (Classification, Control and Appeal) Rules, 1965. The substance 
of the imputations of misconduct or misbehaviour in respect of which the Inquiry is 
proposed to be held is set Out in the enclosed statement of articles of charge (Annexu re-i). 
A statement of-the imputations of misconduct or misbehaviour in support of each article 
of charge is enclosed(Aiinexure-1I). A list of documents by which, and a list of witness 
by whom, the articles of charge are proposed to be sustained are also enclosed 

• (Annexure-ILI and IV). 
Sri Someswar Sonowal is directed  to submit within 10 days of the receipt of this 
Memorandum a written statement of his defence and also to-state whether he desires to 

• be heard in person. 
He is informed that an inquiry will be held only in respect of those articles of charge as 
are not admitted. He should, therefore, specially admit or den)' each articles of charge. 

4  Sri Someswar Sonowal is further informed that if he does not submit his written 
statement of defence on or before the date specified in para 2 above, or does not appear in 
person before the inquiring authority or otherwise fails or refuses to comply with.  the 

- proviion of RuIe-14 of the CCS(CCA) Rules 1965, or the orders/directions issued in 
pursuance of the said rule, the inqIiring authority may hold the inquiry against him cx 
patte. 

5 	Attention of Sri Someswar Sonowal is invited to Rule 20 of the Central Civil 
- Services (Conduct) Rules, 1964 under which no Government servant shall bring 

or attempt to bring any political or outside influence to bear upon any superior 
authority to further his interest in respect of matters pertaining to his service under 
the Government. If any representation is received on his behalf from another 
person  in respect of any matter dealt with in these proceedings it will be presumed 

- that Sri Someswar Sonowal is aware of such a representation and that it has been 
made at is instance and action will be taken against him for violation of Rule 20 
of the CCS (Conduct) Rules 1964. 

6. 	The receipt of the Memorandum may be acknowledged. 

To 	 (J.K.CIIHABRA) 
s/Sri Someswar Sonowal, 	 Chief General Manager Telecom. 

JTO (P), North Lakhirnpur, 	- 	As-sam Telecom Circle, Guwahati 
(Through TDM/Tez.pur) 
Copy forwarded to: 	 - 

- 	I) The Telecom District Manager, Tezpur. The enclosed Me.nioranduni may 
be served to Sri Someswar Sonowal and his dated acknowledgement may be 
sent to this office. His defence statement in triplicate in original may be 
forwarded to this office immediately on its receipt. Service particulars of Sri 
Someswar Sonowal may be furnished in the enclosed proforma please.\ 

J. K. CU UABRA) 
Chief -General Manager Telecom, 

€jJI 	 Assam Telecom Circle. Guwahat-i-7. 

p 
- 



NNEXURE 

ARTICLE OF CHARGE AGAINST SFIRI ,SOMES WAR SONOWAL, JTO(P)J\bORfl I 
LAKHIMPVR., THE THEN ilO UNDER SDOT NORTH LAIcJUMPIJR 

That Shri, Someswar Sonowal 'vhile working as JTO under SDOT, North 
Lakhimpur during 1996, failed to maintain absolute integuty and acted in a mannu 
unbecoming of his position in as much as he countersigned 31 nos, certificates issued by 

L. .Sh. G.uneswar asSub-Inspector. 
2 Sh Maheswar Roy, Sub-Inspector 
3: Md. : Táijfll, Sub—Inspector.' 

infavour ofCasual Mazdoors knowing and/or having reasons to believe that the said 
certificates issued as aforesaid in favoui of the Casual Mazdoors wei e bogus as the\ had 
never been appointed in the ofce by SDOT, NoithLakhirnpur and thereby contravened 
Ru1e3(l)(i)(ii)& (iii) of CCS(Conduct) uk, 1964. 

( 	

, 

1ç7 	. 

- 

00 
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NUEXUEJ1 

STATEMENT OFIMPUTAT.IO OF MISCONDUCT OR MISBEHAVIOUR IN 
SUPPORT OF ARTICLE OF Cli %RGE FRAMED AGAINST Si 1RJSOMES\AR 

SONOWAL JTO(P) NQRTH [ KH1MPUR THE THEN iTO UNDER SDOL 
N..Qi' I'H LAKHIMPUR. 

1; 	That Shri Someswar Sonowal 	was working as Junior Telecom Officer 
(JTO), under SDE(Phones), Tezpur/S DOT North Lakhimpur during 1996. 
2 	That said.Shri Someswar Sonowal countersigned 31 nos, certificates issued in 
favour, of the following persons, without veriFjing the facts stated in the certificate or 
causing the same verified, with malafide intention, for favouring those persons, by 
abüsinghis 6#idial position knowingly or having reasons to believe that those certificates 
were false. 
3. 	The following certificates issued infavour of casual Mazdoors were countersigned 
by said Shri Someswar Sonowal, iTO 

Sl.No. 	Name of Casual Labourers 	Period of certificate 1ssuejy. 
Sh.Ghana Kt.Sonowal 	. 1988to 96 	Guneswar 
Sh.Maheswar Saikia 	1988 to 96 	 -Do- 
Sh.B.Baló Saikia 	1988 to 96. 	 -Do- 
Sh.Ratneswar Sonowal 	1988 to 96 	 -Do- 
Sh.Rohit Sonowal 	1988 to 96 	 -[)o- 
Sh. Dambaru Chutia 	1988 to 96 	 -Do- 
Sh.Dilip Neog 	 1988 to 96 	 -Do- 
Sh. Mama Sonc'wal 	1988 to 96 
Sh.Jogeswar Barah 	1988 to 96 	-Do- 
Sh,Gohin Sonowal 	1988 to 96 	-Do- 
Sh. Dimbeswar Sonowa! 	1988 to 96 	M.Roy, Si 
Sh.Jiten Thangal 	1988 to 96 	. -Do- 

13 . 	 Sh.MahendraChalleng 	1988 to 96 	. 	-Do- 
Sh.Dhanii'ani Basumatary 	1988 to 96 	 -Do- 
Sh,RebatSonowai 	1988 to 96 	 -Do- 
Sh.Dimbeswar Saikia 	1988 to 96 	G.Das, SI 

. 	Sh.Motilal Mili 	 1988 to 96 	 -Do- 
Sh.Gobin Sonowal 	1988 to 96 	. 	-l)o- 

19 	 Sh.Lohit Bora (Sonowal) 	1988 to 96 	 -Do- 
S:h.Ghana Sonowal 	1988 to 96 	 -Do- 
Sh.Lokeswar Sonowal 	1988 to 96 	 -Do- 
Sh.Niju Hazarika 	1988 to 96 	 -Do- 
Sh.DibyaSonowal 	1988 to 96 	Md.Taslim. SI 
Sh.Atul Sonowal 	1988 to 96 	 -Do- 
Sh.Prafulla Sonowal 	1988 to 96 	 -Do- 
Sh.Giridhar Sail:ia 	1988 to 96 	 -Do- 
Sh.UpendraNaih Saikla 	1988 to 96 	 -Do- 

28 	 Sh.Siba 'Gogai 	 1988 to 96 	 -Do- 
. 	Sh.Nirmal Pawc 	1988 to 96 	 -Do- 

Sh.Jogen Sonowal 	1988 to 96 	 -Do- 
Sh Rudra Thenai 	188 to 96 	G.Das. SI. 



ANEXURE —Iil 

LIST OF DOCUMENTS.BY W11 ICH.TKE.ARTICLES OF ChARGE ERMS1EIY 
AGAINST SRI SOMESWAR SO 40WAL, JTO(P) NORTH LAKHIMPUR I  I HE 

ThEN JTO UNDER SDOT, NC ITH LAKHIMPUR ARE PROPOSED TO BL 
S U STAINED. 

Gradation list of casu d labours under SDO(T), North Lakiiimpui. 
recommended for regularization (Three pages). 
Letter No, A-20/96-97/88 dtd 1-5-96 of SDO(T), North Làk 'himpur addressed 
to TDE/Tezpur alongwith proforma of 34 iJos. of casual labours for 
consideration as TSM (Total - 4 pages) 

	

3... 	Attested copy of  Sähool certificate No: 21 dtd 23-8-91 of Gagaldubi Janajati 
high Schobi, Gogaldubi of Sh. Gohin Sonowal, S/o Khatiani Sonowal 
(Attested copy). 
FISLC passed School Certificate of Miss Niju Hazarika, Dfo Suren Hazarika 
passed from Badhakara lEigh School vide SI. No. 48 dtd 2-5-96 (Attested 
copy).  
School Leaving Certificate No. 44 dtd 10-2-91 (attested copy) of Ruddhar 
Tengal, S/o Haliram Tengal of Bhurbandha Jalbhari M.E. School. Gereki. 
Attested copy of transfer cerficate No. 433 dtd Nil of Gagatnukh Nagar High 
School, Moinapara of Sh. Anil Nath. 
List of 33 casual mazdoors under SDOTJ North Lakshimpur duly 
recommended for conferring the status of TSM by selection Committee (Total 
- 7 sheets). 
Letter No. A-20/95-96/87 dtd 15-3-96 of ADOT, North Lakshimpiir addressed 
to TDE/Tezpur in r/o casual labours engaged after 30-3-85 to.2 2-6-88 (Carbon 
copy). 
Certificate to Ghanakanta Sonowal issued by G.Das. SI. 
Certificate to Maheswar Saikia issued by G. Das, SI. 
Certificate to Bolo saikia issued by G.Das, S.I. 
Certificate dtd 11-3-96 to Ratneswar Sonowal issued by G. Das, SI. 
Certificate dtd 11-3-96 issued to Rohit Sonowal issued by G: Das. SI. 

. Cetificate dtd 11-3-96 to I)anibru Chetia by G. [as, S.!. 
Certificate dtd 11-3-96 to Dilip Neog by G. Das, S.I. 
Certificate dtd 11-3-96 to Mama Sonowal by G. Das, Si. 
CertIficate dtd 11-3-96 to Jogeswar Borah by G. Das, SI. 
Certificate dtd 11-3-96 to (,ohin Sonowal by G. Das, Si. 
Certificate dtd 11-3-96 to Dimbeswar Sonowal by Mahes\var Ray, Si. 

	

20, 	certificate dtd 11-3-96 to Jiten Thengal by Maheswar Ray. Si. 
. Certificate dtd 11-3-96 to Mahendra Chelleng by Maheswar Ray, SI. 

Certificate dtd 11-3-96 to Dhaniram Basumatary by Maheswar Ray. SI. 
Certificate dtd 11-3-96 to Rebot Sonowal by Maheswar Ray, Si. 
Certificate dtd 11-3-96 to L)imeswar Saikia by G. Das, SI. 

- do - 	-do- to Motilal Miii by G. Das, S.I. 
—do- 	-do- to Gobin Sonowal by G. Das, S.!. 
—do- 	-do- to Lohit Bara (Sonowal) by G. Das, SI. 

	

28, 	—do- 	-do- to Ghana Sonowal by G. Das, Si. 
—do- 	-do- to Lokeswar Sonowal by G. Das, S.I. 
-do- 	-do- to Miss Niju Hazarika by G. Das. Si. 
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32 
33 

Ir 	 34 
35 
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37 
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'42 
43. 

44 

45 
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Contd. . 2 
Certificate dtd 11-3-96 to Dibya Sonowal by Md. Taslim. 

—do-- 	-do- Ito Atul Sonowal by Md. Taslim. 
—do-- 	-do- to Praf'ulla Sonowal by hid. Taslim. 
—do-- 	-do- to Giridhar Saikia by Md. Taslirn, 
—do-- 	-do- to Upendra Nath Saikia by Md. Taslim, 
—do-- 	-do- 1.0 Siba Gogoi by Md. Tas'lim. 
—do-- 	-do- . to Nirmal Pawel by Md. 'Taslim. 
—do-- 	-do- to Jogen Sonowal by Md.. Taslim. 
—do-- 	-do- to Radha Thengal by G. Das, Si. 

—do-- 	-do- to Tulón Thengal by G. Das, SI. 
-do- to Khargeswar Sonowal by G. Das, SI. 

--do-- 	-do- to Babul Nath (a), Anil Nath by M. Ray, S. I 
Absentee-.statement of TSM under SDO(T), North Lak himpur for the month 
OfJne'6t6Oct0'ber'97 (Total— 17 sheets) 
Absentee statement of TSM under SDO(P), NfL for the month of Sept 96 to 
Oct'97 (Tàtal - 15 Sheets). 
Statement of salary of TSM under SDO(P), North Lak himpur for June, July 
& August, 1996. (Total - 08 sheets). 
Attndence Register of TSM under SDO(T), North Lak, himpur (04 Nos). 
Joining Reports of TSMs (34 Nos). 
Promotion order of Sh. Guneswar Das and Md. Taslim order No. E-
198/OTBP/88-89/149 dtd 20-7-88 of TDE/Tezpur 
Promotion order of Sh. Guneswar Das and Md. Taslim as Lineman vide order 
No-E-198/OTBP/Ifl dtd 24-3-97 of IDE, Tezpur. 
Promotion order of Sh. Maheswar Ray as Sub-lnspr. Vide order No F-
1 98/OTBP/90-9 I / 15 dtd 7-6-90 of TDE/Tezpur. 
Joining Report dtd 22-4-89, 26-6-90 & 23-2-97 Earned Leave Application did 
30-12-89, 6-9-90, 1-6-96 & C.L. application dtd 2-1-96 of Sh. Maheswar 
Ray, SI. under SD.OT, North Laichimpur. 
Joining Report dtd 21-1-81 and E/L application for 5 days w.e.f, 5-3- 1)5 did 
Nil. & dtd 27-2-86 of Sh. Guneswar Das, SI under S DOT. N/Lak himpur. 
Joining Order dtd 5-12-90 & E/L applications dtd 6-12-89. 26-10-90. 15-5-97 
&.2'3-'1-98 of Md. Taslim the then SI under SDOT, N/Lak. hi'mpur. 
SeIzure Merno.dtd 20-11-97. 

—dO- 	dtd 6-6-98, 
—do-- 	. dtd 23-7-98. 

—do-- 	dtd 8-9-98. 
—do-- 	dtd 16-11-98. 

Order No. X-1/CMPT/96-97/Con-7 dtd 27-5-96 of IDE. 'f'czpui' in r.o 
regularization of casual labours under SDOT, N/Lak, himpur as TSM.(Total 
page-7, relevant page-6). 
L/No. E-38/CMPT/VoI4fl/96-97/15 did 30-8-96 of TDE..Tezpur add to Dy. 
G.M.(Admn), 0/0 CGMT. Assam Circle, Guwaháti regarding engagement of 
casual labours(FiIe No. X-1/CN4PT/TzJConfdl 1996-relevent page-724 

AV 



61. 	Lo, X-1/CMPT/TZ/95-96/confd1 dtd 25-396 of TDE: Iezpur 
62, 	LINo. E-3.8/CMPT/94-9511 68 dtd 17-2-95 of T'DE. Tezpur. 

•L/No. E-38ICMPT/Vol-iIJ 123 dtd 7-12-93 of TDE/Tezpur 
Original Letter No. 269-14!93-STN.11 dtd 17-1293 of Asstt. Director General 
(Sm), NGO-Dethi. 
Letter No. 289-8/93-Sm dtd 29-7-93 of Asstt. Director General (SIN) 
Now Delhi. 	 • 	• 	• 
Letter No. Rectt. 3/10/Part.11113 dtd 26-8-93 of Asstt. Dire.cto.r Telec.oni(E&R 

• 	 0/0the CGM?I:., GHY 
67 	Letter No TEM/Tez11005/CBJ AW 11-8-98 of Sh B. K. Goswami TDM/Tz 
68 	Letter No 270I6/84-STN, New Delhi dtd 30-3-1985 of Sh S. Kiishnan 

Diréctor(STN), Posts & Te1egrah 

• 	 ............• 	 ..••..• 	 . 
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MNEXURE—JV 

j rma,3 D! .wiiji', I ilL AKIICLES OF CHARGE FRAMED 
JNiSTSRi SOMES WAR SONOWAL JTO(P) CP.Th LAKE! J M PUR,TH 
tEN JTO UNDER SDOT NORTH LAKHIM?UR A RE PROPOSED TO BE 

SUSTAINED. 

Md. Islam Ahmed, S/o Late Basiruddin Ahmed, Chief Accounts Officer. O'o 
thcTDM/Tezpur. 
•Sh; B.K.Góswarrii, TDM/Tezpur, RIO 100/5 Jessore Road, Dumdum. 
Bhagabata Park, 61cutta-74 
Sh MK Ggoi, the then TDE/Tézpur now DGM/Siliguri 
Sb Upen Siar'geswaiy, Sr Actts Officer, 0/0 the TDMlTezpui R/o Indira 
Nagar, PSPO- Dhekiajuli, Wd No 5, Dist Sonitpur 
ShAjit Kr Sarkar the then SDE(FIRD) now SDO(T) Te7pur RIO Viii & P0 
- Dhekiajuli, Ward No 5, Dist Sonitpur.  
Sh.Dharmeswär .Payeng, the then SDO(P)/Tezpur now DE(Phones) Jorhat 
R/O Town Bantu, North LakJiim'pur, Ward No:14. 
Sh. P. Das the then SDE(Phones) Tezpur.. 
Sh. RC.Pal, Asstt. Director Telecom (E&R), o/o CGMT, Guwahati: 
Sh. •Gajanar Deuri, Sr. Section Supervisor(SS.S.) under SDOT. North 
Lalcshimpur S/0 late Maya Singh Deuri RIO Nakari Nagar. Baptist Mission 
Pat P0 & PS NfLak..hirnpur. 
Sb. N:C. Kakati, JSO under SDOT, North Lakhirnpur. 
Sh. K. Barman, 1.0: of the case. 
Sh. Gunja Ram Deuri, Sr. Telecom Supervisor, 0/0 the SDO(P). 
N/Lak: himpur. 
Sh. • H.S. Debnãth, JAO, 0/0 TDMJTezpur. 
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ANNEXiJRE-7 

From: SOmeswar. Sonowal, 
JTO(P), 
North Lakhimpur. 

Dated at NLakhimpur, the 25th Jan'2001. 

To, 

The Chief General Manager Telecom, 
Eharat Sarichar Nigam Ltd., 
Assam Circle, lJlubari, uwahati-71. 

Sub: Statement of Defence and Prayer for dropping the 
articles of charges. 

Ref: Memorandum No. Vig/Assam/Oksc-VIII/2000-01/8 
dated 27.12.2000. 

Respected Sir, 

With reference to the MEMORANDUM No* cited abowe. I 

beg to state that the following few lines in my defence for 

favour of your kind and sympathetic consideration. I also 

state that I desire to be heard in person. I shall not bring 

any political or outside influence which is agaira Rule 20 

of the-CCS(Conduct) Rules, 1964.  

/NNEXURE-1 

That Sir, since the, date. of my appointment in the 

departmental I have been dtscharglng my duties with utmost de-

votion, sincerity, honestly obeying the instructions of my 

superias with full responsibilities and maintained absolute 

integrity, I have been contributing my sincere effort in' 

the nations growth and excellence of service, for the performance 

of Telecom Department. As has been charged with giving 

bogus certificates in favour of casual mazdoors, it is 

denied that I never given any such certificates or any 

documents were given to the higher authority for their  

appointment in the department under any reference, only few ,,  

countersignatures were given on the 

Ycertificates issued by Sri Gum swar Das, 81, Sri Moheswar .  Roy, 

SI and Md. Paslim, $I, after proper verification. Hence, I 

deny the articles of charges framed against me and state that 

I have not contravened Rule 3(1)(1)(11) & (iii) of CCS 

- 	 Contd .... 2 
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(Conduct) Rules, 1964 in any manner. 

JNNEXURE-II 

That Sir, after joining in thedepartment as JTO, I 

was entrusted to carry out certain works like maintenance 

and construction of L & W works laying of U/G cable, erection 

of Dd.P..Boxes, Installation of new exchanges and so on in order 

to execute these works detailed estimates were prepared 

keeping provisions of engagement of laboureres which were 

approved by the competent authority. Accordingly, mazdoors 

were enga ed for the jobs entrusted on me as per the approves 

estinE.tes and as soon as the work was over they were ter -

minated. The period of engagement was specified on the basis 

of work load and payments were made through the.I in ACE-3 

bills only from time to time so the question of malafide 

intention and any favouritism does not arise at all. Sir, 

I could remember that during my period I have countersigned 

certificates issued by the SI (Stated in Acriexure-1) after 

proper and careful verification only and I never forwarded 

those certificates to any authority for appointment under 

any reference. 

Under the circumstances, you are kindly requested 

to drop all the charges framed against me and do the justice 

to me. 

Thanking you 	 - 
Yours faithfully, 

Sd/- S.Sonowal, 

J+O, North Lakhimpur. 
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IN THE CENTRIaji STxtAflVg TEE BtJN.AL 

4 Ca 

GUWA"71 BENCH :: GUWJUJATI. 

0.4.NO1L 2002 

.. VS 

UNION 01 INDIA & ORS. 

• AND 

I1' THE NTTER OF:; 

Written stateizent submitted by the 

responderi ts. 

The respondents beg to submit written stateLients 

as fellows :- 

1. 	That with regard to para 3 of Cal., the 

rsspindents beg to state that the applicant was empanelled 

for promo ti on to the cadre of SDE, subj ec t to the condi ti en 

that there was no disciplinary case pending against hiL It 

was incunbent on the CGIIT,Guwahati (Pies. 110-3),under when 

tie alicant has been working, to ensure that the coridi tion 

of prortien is satisfied before actually effecting the 

proniotieri order. 

Since a firmal disciplinary proceedings had been 

initiated by the csietent disciplinary authority for good 

and sufficien t reason and the sane have renamed inconclusjwe 

up to the rolevant period of tizie, deeiied sealed wover 

procedure was adopted against the applicant and he was net 

allowed to take up the charge of pronotion&]. post. 

The action of the lbspondents N.- 3 is in confercity 

with the rules and there is no illegality. 

contd... .P/2 
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2. 	That with regard to paras - 1+ to 6.2 of O.A., the 

responclenta beg to offer no coEuents. 

	

30 	That with regard to para- 6.3 of O.A., the 

respondents beg to state that the applicant is pna fade 

found to have involved himself in irregular engagernent of 

casual labourers in defiance of stzct prohit&tty. order. 

The taterials available on departmental records also 

suggest that he has issued false certificates with nalafide 

intention O± providing undue and illegal benefits to 

unauthorized person for xdz absorption in the departnent. 

The applicant' s conduct is net above board. 

The conditional procotion list prepared by BSNL includes 

the name of the applicant. The same does not confer any absolute 

right on the applicant or his promotion to SDE. According to 

condition laid down in Para - 2 1  if a case of the type 

mentioned in G.O .1 • 0-14. No-22011/I/91 -STT(A) dated 1 Lf.  09.92 

is pending against any Govt. Servant, such official should 

not be promoted to the sigher grade even through his name 

is included in the list:. 

	

i. 	That with regard to para - 6.1+ of CaL, the  

respindents beg to state that the facts are same as para - 

6.3 above. 

	

5. 	That with regard to para - 6.5 of 0 .A., the 

respondents beg to state that the representation of the 

applicant wasduly considered and he was communicated the 

•ripelling reason for withholding his proztion. 

contd.. ..P/3 
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6. 	That with regard to para -6.6 of •O.A., the 

• respondents beg I

.  to state that inreply to iis representation, 

t*e app.icant was categarocany informed thatue to the 

pendency of the discplinarycse against bi* it was net 

lawfully possible to .prette 	to the cadre of S)3. The 

decijon agei.nst pronotion of the applicant was a conscious 

one based on the appree4 guidelines of the G.O.I. as 

csntane in OM. N.-22011/4/91-ESTT (A) dated 1.09.92. 

70 	lhat with .regar. te para 6? of O.A., tbe 

respondents beg to state that the facts are sane as above. 

89 	That with regard to par. • 6.8 of O.A., the 

respondents beg to state that there has een large scale 

irregular engage.ient of easu4l labGurer and. subsequent 

grant of anporary status in cntravention. of Departmental 

Fle in ibzpur SSA. Me CDI nade through investigation in 

the matter and subuitted their fintl report. According to 

the repèrt saie of the departmental officiøls includings 

the applicant tlssuèd false and fabricated certifIcates to 

shOw tt the casual naz400rs had been wer..ng for yeats 

id.ng thee eligible fsrgrant of Lemperary status when in 

fact, these person put en duty for the period recorded in 

these certificates, Based en. this falsecertificates the 

person were granted tezorary sttus. 

The appropriate departierital authority exaiiLned 

the CDI report and the materials 

collected during the investigation. It prina fade appeared 

that the applicant has indulged in. corrupt practice with 

rialafide intention to provide eiloyient to outside'V through 

fraudulent i : es 	• 	 coritd...i/+ 

4 
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The auther.ty a10 consulted with CIIC and arrived at a 

decision to conduct departnental enquiry under the 

provision of Rale - 14 of C0S(CQA) Riles. Aec3rdingly 

a memoiwdur* of c1arges were framed and served on the 

applicant on 31/V 2000. 

9. 	That with regard to para - 6.9 & 6.10 of 0.A, 
IJ 

the respondent.a beg to state that the applicant has 

denied the charges framed against him and desired to be 

heard in persOn.ince the charged Govt, servant denied 

the charges a duly appointed 1.0. will conduct t1 enquiry 

as per provision of the rules after affording the 	plicant 

to defend his case. 

10s 	Tkat with regard to part - 6.11:te 6.1 of 0mA• the 

respondents beg to state that the SDE named in para.12 were 

pr.xoted to SDE as there was no Disciplinary case against 

theii at the relevant point of time. These officers were 

promoted to SDE in 2000 before the cenletisn of the C& ± 

investigation. All these officers are senior to the present 

applicant. 

The case of the applicant is not carpara11e to 

those SDEs as they belong to earlier batck and di!ciplinary 

proceedings had not been initiated upto the date if their 

prontion. 	 -. 	 - 

In 

the case of applicant disciplinary proceedings was initiated 

by issuance of a f.raal charge sheet on 27.12.2000 and 

the some was pending it the tize when the promotion fell oi 

otherwise due. 

cntd.. . . P/5 
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e charge sheet in the instant case was isSued •rI 27-12-2000 

and the charged Gvt.serVaflt subjitteci has written, stateme!tt 

•n 05.02.2001.SLnCe the applicant denied the charge, the 

conpetent authcx.ty considered it necessary to appaint an 

Enquiry Officer ta enquiry into the chag$e. AccordinglY 

an Inquiry Officer was appinSfl 68.11 .2001 to conduct 

enquiry under the previsien of Rules- 14 Of CCS( CCA) Rules. 

Iwever, since the appointed Inquiry Officer was ±x 

transered *ut before ce1etiOfl of the enquiry a new 1.0. 

has been appointed on 17.1.2002. Tie Enquiry is still 

csip1ete. Action is being taken te eerplete the 

enquiry as expeditieuslY as possible. 

ii. 	That with regart to para - 6.16 of 0 .A., the 

respendents beg to state that it is a case Of adptien ef 

sealed cover procedure dur.ng the pendency . disciplinary 

case. The question of imposing penalty etc. will axtse 

after the gonclusien cf the ongeing depatmentRl enquiry 

in the event of the charges are established. 

120 	Tiat with regard to pare, 	6.17 of 0.A., the 

respondents beg to state that according to the guidelines 

issued by the G.O.I. Daptt. ef.k.&.Vide 0.14. dated 

14..92 Govt. servant against whoma charge-sheet has 

been issued and the Disciplinary CRSC is pending should 

net be prozted until he is fully exnerated from the 

Charges. 

ctd.. 0-.P/60 



13i 	That with regard to pára - 6.18 of (.A., the 

respondents beg to state that the Clairl of thd applicant is 

not overlooked. He has , been duly considered for the 

.pronetion to the cadre of SDE. However, since the adverse 

situation has art sen before he was actu  JAirernted to the 

higher p t,deed sealed cover procedure isadopted as per 

para • 7 of the •0.1'f. dated 1L.44.92. .i.scase4u1 be re-

viewed after the cOnclusjen:of the Disciplinary proceedings 

on the basis of the outboze of the case. 

14. 	That with regard to para - 6.19 of  O.A., the 

respondents beg ye state that It isandatory to place all 

• 	charge- sheeted Gvt. servant under suspension. In the 

fact and qireustances of the case the utkety did .n..t 

consider it essental to place the applicant under 

suspension. The non-suspension is not a valid ground, for 

waiving the 	cover préce1ura against the applicant. 

VEIEFIgflON 

S 

/ 
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VERIiICATION. 

I, &ri 3M44J a—&44M &4 	presently 

w0ring as 4c1'z I~Mthn (4- 	(ko-{) be duly authorised 

and cpetent to sign this verification, do hereby solemnly 

affirii and state that the statements nade in para 1 	?, 

(0 Ii 1 3 ,  	 arei true to my knowledge and belief, tA 

these made in para 	 /0 	-tQ f, being 

matter Of records, are tru to ny inforration derived 

therefrom and the rest ize Jay huible subi..ssiOn before the 

Insble fribual, 14 I have nit suppressed any naterial 

facts. 

And I sign this verification on this 917th 

day.f 4&~-
12002. 

Dectarat 

I 

010 
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Assam $CCa CI:ft-. 	L'31M 



Pocdws to bi Iattp.ed 
by OPC in 16ec1 of 
Oo,.,rrne4l asivenle 

dit cloud. 

Sh Mør#*y 10,14W 04 

54.IId Covuf cuS. 

NO..OI 1M1Y1t1l,4A/ 
Govsrnm.nt of India 

MWEry of PzIonMi. .P& OInIncu &W pjit 	 . 

O.peJm).n(of p.t$d 
- 	 Nofth 1BIocK New DoN 11Ofl 

Daq.d. tI* 14th SOO. ?P 
OFFICE MEMORANDUM 

Subject ftmown- a lsoveltmerosava apa6mlioilli 	owl p.di çi No pIfl O 
th031 Cond 1* 	 Ththw, aid 	so be kamova 

The undsrilgn.d  Is dksdad 1* rules to DoWrnont o( Psonn& & Tisnq OM P'2201 1l2l6.El4A) 
dated 12th Jaivasy. 1998 and sttssqtwd *tiukns Iuu.d I rm ti to tbs on the 'Xvi ilubtoct and fOuy 
thu the procoduri end gøfdslntt lo be towed Jn the manes of promoti Of Govsnunsnt wnM'.i 6901$1 
*1cm d ac yu1t peoc*sdkigs its pen*ig at whose orwMi ft under ksvutcatbn have bean rsvfi*id 

rufu9y. Gisrnrnenj hm also noticed the ludgetrinalm da.d 27.08.1991 Of the Suem. Cótirt fri Urbn Of 
Wila etc. 't Ky. Jaramsnatc.(AtR 1991 SC 2010). At a teaut Of the r,vtew and In tupetsusion of all the 

40dt1u-a,ncemod11 laid down in the subsquant peru at tNt OM for thek guidance. 
At the time of conildoralftn of the cases of Governmemsorl for pmmofbn, details of Government 

servants in the consideration xom for pramotkm (Wlktg under the following catsgonu atioukt The sp.cdicafly 
brought toths notice of the Departmental Promotion CommI4ei- 

1) Government servants Under suspension: 
) Government orvuntn In respect at whom a charge sheet has been Issued and the disctpflnary 

proceeding, are pending: and 
Ifl) Government servants In respect of whom prosecution for i CItmIriII chnig. Is pending. 
2.1 The Depatttn.nlaJ Pnrnotlon Committee shall nOsus the suitability of the Government set 

corning Within the puMew of the circumstances rncntlonód .abovo abngwtth other eligi lbla,carli without 
taking Into consideration the disciplinary case/crImInal prosecution pending. The as;aismoflt of the DPC, 
Including 'Unfit for Promotion', and the grading awarded by It will be kept In a sealed covet. The cz,v•rwtll be 
superscribed Findings regarding sulisbiRty for promotion to the gradc)post of .. ............... In respect of Slut 

"......... ............ .....  ............. (name of the Government servant). Not to be oponed till the 
termination 	of 	the 	discIplInary 	cass/crlmlnal 	ptosscution 	*QSIsI 	Stiri 

• ........ ,,,........ The proceedings of the OPC need only contain the note The I 
flndsnga are conteflt.d In the attached sealed cover 1. The s1hority competent to liii the vacancy should be 
separately edvlud to fill the vacancy In the hçh. r grido only In en offIcIatIng capacity when the findings Of th.4 
OPC In rsspoct.of the ouftsblfliy CO a Government servant for his promotion we kept In s t.*lod cover. 

2.2 The same procedure outlined In pars 2.1 above wth be lolbw.d by the subsequent Ocpastm.ritai. 
Promotion Committees convened ON the discipilnaty cuftrkntnal prosecution against the Government 
servant concerned Isconciuded. 

On the condU5ion of the dlsdpllnaty cus/cilmlnaj pms.ajtion which t•sults In dropping of allegations 
against the Govt seinnl, the sealed cover or covers shall be opined. In cue the Government servant 1$ 
corT1I01e1Y exonerated, the due date of his promotion wifl be dst.rmtnid with ref stifles to the position usignod-
to him in the findings ke1x In the sealed covsraavess end with ref erenca to the dati of prOmotion of his next ynIor J 
on the basis Of such ponitlon. The Government servard may be promoted, ne cessary , by tiverting the funb! 
most officIating person, He may be promoted notlop4 with referenc. to the darn of promotion of his funbr.J) 
However, whether the officer ccncemad will be ernitied to any arrears of pay for the p•Iod of notional xomobn 
pr.cading th. data of actual promotion, and ll iota what extent, will be decided by the appointing authority by 
taldrq into consIderation all the facts and cfrcumstsncfl of the dkcipnszy pmc..dregitftninaJ proseoutlon.' 

ftbnc*posskilita 
vddpate and enumerate .xhaustivsty all the citcumsiancea under which such denials of arrears Of salary or 
pail of I may become necessary. However, there may be cases whir, the proceedings, whether dlscip8naty or 
criminal, are, for example dalay.d at the Instance of the etaploy.,@ or the dsarsnce In the disciplinary 
proceedings or au$ttaI in the criminal proceedings Is With benefit of doubt or on ewd Of non-avalzbliity of 
evIdence due to the acts snibutabia to the employed etc. Thm are only some of the circumstances where 
such dnl*l can be justIfied, 

3.1 1 any penalty Is knpos.d on the Govesvvnent servant as a tituS of the dlsIc*%ary pvoceem9i cr5 he 
Is found guilty in the crIi*mI prosecution against hen, the fdIngs Of the sealed coverkvers shaH not be acted 
uprxi. Ho case for promotion may be ided by the next DPC in the rwnul course and having regard Ion. 
penalty krpisd on Nm. 

3.2 8 ti alto ctailfisd that In a case whi disciplinary proceedings have been held under the ratavant 
fl. WIii 	should not be Issued is a rosuit of such proceedings. S It Is found, u a resill Of the 

proceedings, that some biamoattachg3i to the Government Sarvant, it least 1$ PYd '"'" 

it Its necessary to ensure thei iiw discIplinary caselalrttlnal prosecution Instituted against *iiy 
Government servurd Is riot undut prolonged and all efforts to linalis. ..dtbusly the proceedmgs utcuid be 
tal.on so 1ha the road lot koe*g the case of a Government servntln a sealed cover's iftRad to the basest 
minimum. It has, thorefor,, been decided that the appoint'ng authot1It concornd should rev*sw 
co'nprahensveiy the cases of Sovernrnenl servants, wr*ote sultabky for promotion to a hfrjrer grade ,haS been 
kent In a seate4 cover on the 9Ypiry oil 6 mrjrdhl from the date ci convening the first OepartneflI3t Promotion 
Committee wnich had adjudged his suitability and kept its tindings in the sealed cover. Such a review should be 

- 

fl/I.  

1 • ; 

OItJlc, 
3$1.1itt-A dUMLSO 
v7@I$4.nA4l.21.i L44 
flO1iitf77(itI.A 
dtl 4.1.TT 
2201 U1(TI.C*ILA 

:.Zcii'VlS.E.ft.A 
d1.1i.t.0 
220 tIll 1$ i..tl.A 
diI1.7.1. 

Cu.. of  
Swv*i. lo w$ioi'i Sud 
Co,.t Proe.duio wid be  
•peobI. 

Pi.c.dui. by Ivb.Mu.l$ 
DPC.. 

Aclion .n.r coniplotton of 
dl.ctplInuy C•*.ICthfltM* 
pos.cudon. 

.--.-.- 	.--.-.', 	.---- 	. 	... 	 ....... 
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5ud c.vw p,.c.dur. 

013M ypfacdedhVIACrimim prosecultion WIld QW fwthat msaeiams to be tdmiso 
mp4etn. 

5. In ipfts of the ON  morthty teview referred to In pa4 abave, th.s may be some 345I wtim th 
diiwy c2a aimfrii pros*,.,tkn agi the vafmw urvsrd b r co(KAsd eøn t.r the .zpfry 
of two rwi from the data of the mseIbi of the f'at DPC, b &tInI in rscI of t he 
iirvsr is s.i.d vr. i * sn the Jthor*y may is'Mw the s of V* GoVSfTh1IEit 
servant. provided he ii nt under a apansion to consider the dsefrifty ci qMng hbn ad4 prOmotion 
keepIng In view the btbwbig aapeots- 

a W'isthqr the pionxlbn of the offos: w1 The against .pub( Intsrst 
b Whthot tha thtgss ito grave match to W*rr*nI WMIJed daniel of 
c Whether there Is any 	fJiood Of the caa 	to c,fon In the near future; 
d Whathor the deify In the f1rrsfan of pruce.dfrçs dspbner1a1 or In a cowl of Ia*. Is not c*eily or 

.hthr.ty aZrthuttbfe to the Government servant conosmad and 	 ___ 
- 01 Wheth,r there Is any lsIøiood of misUse of offidsi poiftion tIch the Govemmerd servant may 

oupy ifter ad-hoc promotion. whidi may edvvs.ty f ad the condt of th departmental 
cu&lmtnt1 pmsecut1on. 

The sppolniIng cuthotity ihould also consuft the Cantral Bureau of Invutlaslion and  take their views into  
aoauni where the dapsttinerdai proc.adfrçs at criminal pros.wtbn arose ati of the kwsetns oonduot.d 
by.lhe Outuu. 

• 5.1 . cue the tpoimJng authorfty ooss to a condubn 	tjl4 riot be SQ*1151 the pUtIio Interest to 
a9ow ndoc promotion to the Govarnm.nt servant. his cue should be pbasd beforl the next OPC held in the 
normal couree after the erphy of the two year period to decIde whether the allow . su*ble for promotion on 
ad•hoc baste. Where the Government serysni Is considered lot adhoc promotion, the Departmental 
Promotion Commiuse should rnokc It, .usumsnl on the basis of the IOIaftry of the lndWu&M record of 
servico without taking Into scoount the pending dhctlrwy cu.ftrbnlnsl proucution sgalnat him. 

6.2 Mar * deciolon in taken to promote a Government IIIYWd on an açl-hoc bails, an order of promotion 
may be issued makIng It clear In the order Itself that:- 

I) the promotion Is bslngmads on pirofy adhocbUs and th.-c promotion wW not corder any right 
for regular promotlon and 

11) 	the promotion shall 6. 'unth further ordere. It should also be lndatod In the orders that the 
Government reutve the right to carvel the *l4ioc promotion and revert at any tkle the Government 
servant to the post from which he was promoted. 

5.3 if theGovimment Seward concerned Is euIttod In the a'b'nlnsl prosocution on the merits of the case 
aria fuIfy exonerated In the dpennrentsl proceedings, the asl.hOc pimotion flIrSidy ned. may be Confirmed 
and thw promotion treated as a regular one from the d&ts of the ad.Ax promotion with all rendard benefits. In 
case th. Government servant could have normally got W regular promotion from idEa prior to the data of his 

prornoWn with tafivanoe to his plaooment In the OPO proceedings kept In the sealed oyur(e) snd the 
totual data of promotIon of the person ranked Immediately Junior to hfrn by the same OPO, he ouId also be 
allowed his due eenbrfty and beneth of notional promotion as envisaged In pam 3 ibova. 

ft the Government ur'atdh not aoqutuad on merits In the aIrnkii prosecution but purely on tethnaJ 
grounds and Government either proposes to take up the matter to a higher court or to proceed against him 
departmentally or ft the  Government servant Is not exonerated In the departmental proceedings, the adhoc 
promotion granted to him &ould be brought to an and. 

S. Theptocedweoultlned In the preceding pares shOuld also be followed In considering the daim for 
cOnfilmAllon of en offler,nidar si*pensk, n, etc. A permanent vacancy should be reserved for such an officer 
when hiscass Is P In ecover by the OPO. 

7 A Government servant, who Is recommended for promotion by the Departmental Promotion Committee 
but Inwlios. cue any of the dsmstancss msntbnedIn pairs. 2 abovi artsa after the recommendations of the 
DPC are received but before he Is 'tuaIly pmmded will be coraidared u I his one tuel bean pbe*d in a saaled 
Covirby the DPC. H. shall not be promoted Urd he is completely snerEad of the dwges against him and the 
provisions corgabi.d In this OM 0 be applicable In his cue also. 

In so fares the personnel serving In the Indian Audit and Punts Doperiment are aXtned. these 
Instruotions hive been Issued alter consutation with the ComptMur and Audftot General of India. 

HlndI version will fotiow. 

(M4 BAU) 

To 
	 opIECTC,q 

All Ministrie, and Departments of the Government of India with iU& iwnbet 01 spars copies. 
No. 220111411-Estt(A) Dated the 14th Sapi, 1992. 	 .1 Copyforwirdid forkiforination 10- 
1. Central Vkiilance Commlssior, New Delhi. 2. Central Bureau 01 Investigation. New Delhi. 
3. Unon PUbk S.r,ks Commission. New DelhI 4. Comnrofler and Audr General, New D.thL 	j C. Prud.nt'* S. 	Prs'Jdns S.cretarlattck Ssbha S. ariutiRalya Ssbha SeastvW 

and IP&m Ministers Office. 
ChIef Secretanee of All S1aIe1md Union Territories. 
All Cfl*ra arid Mmfnletrativs S.dion. In the MinIstry at Personnel, PttfIc Gtisvervs end Pensions and 
Mirustry at Horn. Mom. 	
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